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«e. oelhi tMs the 6th de, of August. 1996.
uoi nii^TlCE A« P. RAVANI, CHAIRI^ANHON'BLE SHRl 3UST1CE: „_„„po tf.)

HON'BLE SHRl R. ^ '

Uisheshuar DaSp
,05/1577 KrlshlKuhl.
Neu Delhi - 110012.

( By Shri S. L. Hens. Rdvocete )
-Versus-

... Applicant

1. Union of India through
secretary, lihi'"* |hauan,
sgriculture, Krlshl Bhauan,
New Delhi.

2. Indian Councii f
Research through its Direct
General, Krishi Bhauan,
New Delhi.

3. Indian A9riooltutsl ResearchInstitute-through its Director,
pusa, Neu Delhi.

4. Soint Director (Administration),
Indian Agricultural Research
Institute, Pusa,
Neu Delhi.

5.

6.

7.

8.

yijay Kumar S/O Kapil Obv
Anuar Ali S/0 Plohd, Gulam Rasool
Plahinder Rai S/0 Sudama Rai
Baaant Kakkar s/o Pyate Kakkar
( No.5 to 8 uorking as
temporary uorkers with the
Genetics Deptt., I.A.w.i«»
Pusa, Neu Delhi )

O • O
Respondents

ORDER (ORAL)

Shri Duatice A. P. Ravani

The applicant is a casual labourer. He prays
that he should haue been giusn temporary status uhen
office order dated Sanuary 3. 1995 (Annesure A-1) use
issued. Sinoe his name does not appear in the aforesaid
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order, he ha, flU- tMs 0.«. praying that
,  raependant, he directed to grant hi. teepote

Otatoa and ha he granted conaecaentiai hanent,
consequent to the aforeseid
aa, included in the order dated 3enuary .

1  The learned counsel for thethe appropriate place.applicant ha, also draun our attentron
„ade in para 6., of the application
stated that the applicant ha, eahe repreaecot the sane ha, not heen decided, our attentio

n** and 3A 0^ 0«A«?  ha, also heen draun to pages
ohlch are two different representation, .ade to
respondent «o.d. m eur opinion, since the
representations have so far not heen decided
.ould not he prope_r to entertain the applicationSt this stageru uould -t the end. Of justice if

^  the application^ is disposed of uith the follouing
directions at this stage

O) The applicent is directed to file four copies
SP the application in, the Registry of the
Trihunal latest hy August 9. 1996.

(2) Registry shall send a copy of this order
the respondents along uith copy of the O.A.

(3) Respondent No.A. i.e.. 3oint Director (Ad.l-
. nistration) Indian Agricultural Research
Institute. Pusa. Neu Delhi, is directe
consider this applicaUon itself as represen
tation .ade to hi. and: consider -aWd decide
the sa.e latest hy October 14. 1996.
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The decision that oiH be taken by th.
^  respondent No.4 as indicated hereinaboee

shall be communicated to the applicant by
registered r/0 post and also by ordinary
post under certificate of posting immediately
uithin tbre^days fwm

^  7,"^ subject to the aforesaid observations and
directions, the 0.». stands disposed of. ^

J

( Ayp. ̂ avani )
( R. K. Chairman

Wembe


